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Heard Mr.B.S3.Tripathy,ld.Ceunsel fer the appliw
cant and Mr.,C,R.Mishra,ld.Counsel appearing for -
the Railwayssy on whem a cepy of this 0.,A. has
already been served,

The applicant, am Electrical Sectien Engincer
of Mancheswar Carriage Repair Workshop) having faced

trans fer te werk as Sectien Engineer (Electrical)

at Puri (under ADEE/Puri) has filed this 0.A. under
Section 19 ef the AT Act of 1935,

It appears several of his representations te the

)
higher autherities are still pending fer consddera

tion.‘“f
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In the said premises, this 0,A, is disgaca\ied of

vwiith @ direction te the Respondents te consider the
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grievances of the applicant, as redsed in his repre-
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Q/ﬁd I ¢ /stf sentations annexed te this O.A, and grant him mece-
ro a )/l e '}@»750/ | ssary relief withim a peried ef next 45 days,
@ /st;L A Sam{ Respendents are hereby alse asked met te disturb

Copp F el OA‘\5—5€;<7 the dpplicant frem the post ef SE (Electrica.l) MCS
Ay C@W&_(:/L é?)” (Mamcheswar Carriage Shep) till the conséderation

_ of his representatiens addressed teo the Respendents,
bert,  shle s - | ‘
With the aferesaid observation and direction,
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this erder ke handed over te the Ld.Counsel appearin

for both the parties,




